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The Trivandrum Gulf sector is the mono-
poly of Air India. It is charging Rs. 2800/-
as air fare between Dubai-Trivandrum
whereas the air fare between Dubai and Delhi
via Bombay is only Rs. 1800 although the
distance between Dubai and Delhi is more
than that between Dubai and Trivandrum,
The other air lines are charging much less
for the same distance.

The Malayalees working in the Gulf
countries have made repeated representations
urging upon the Government to reduce the
high fare. So far no action has been taken
by the Government. It must be remembered
that these people who are working in these
countries are bringing us valuable foreign
exchange. 85% of the people working in
Gulf countries are labourers and it is unfor-
tunate that a State agency should exploit
them to this extent. It is also reported that
their baggage is also weighed and anything
weighing more than 20 kgs. is charged by
Air India. No other airline resorts to this
practice.

It is reported that because of this attitude
of the Air India the Association of the Gulf
Malayalees has decided 1o boycott Air India-

Therefore, 1 would request the Govern-
ment to immediately take steps to reduce
the air fare in the Gulf-Trivandrum sector
and afford the necessary relief to the Gulf
Malayalees.

(v) Demand for Central Government’s
taking action in the matter of authorities
not having allowed a Conference of
Harijans and Tribals scheduled to be held
in Patna on 9th October, 1983.
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(vi) Need for Government’s intervention to
stop action on Vice-Chancellor's order for
deduction of 30 percent marks of all
graduate and post-graduate examinees on
account of copying in certain colleges
affiliated to Gorakhpur University.
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(vii) Need to Direct Public Financial
Institutions mot to support proposed
merger of Indian Aluminium Company with
Mahindra & Mahindra Co.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : I raise under Rule 377 the
following matter of urgent public importance.

The proposed merger of Indian Alu-
minium Co. (Indal) with Mahindra &
Mahindra Co. (M & M) is pending before the
Government of India for their approval.
It is reported that the public financial
institutions have no objection to the pro-
posed merger.

But, in our opinion, this amalgamation
will be against the national interest. It has
been opposed by the workers and the staff
of the Indal and their unions, and is resented
by a large number of small and medium
shareholders of Indal.

It will allow a giant multinational
company (Alcan Aluminium Ltd., Canada)
to widen its scope of operation and enter
into more lucrative sectors of agricultural
tractors and automobiles which supply
jeeps to the Defence Department.

Alcan, Canada, presently 50% equity
holders in Indal, is interested in the
amalgamation since repatriation of dividends
from India will increase after merger. FERA
regulations will no longer apply to them as
they will hold 28% equity in the merged
company. But in reality they will hold
sway over both the aluminium and -the
automobile division of the merged company
as they will be the single biggest equity hol-
der after public financial institutions. M &
M’s share will be only 0.75%. So, under the
guise of ‘Indianisation’ it is a move by a
large foreign monopoly house to get around
FERA restrictions.

Therefore, we request the Government



